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Dats of ordsr 1,3,95

¢

Prabhu Lal

Applicant
/s

Union of India & Others

.

Respondents.,

Mr, 5. Funar

Counszl for the apcolicant
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Counszl for the respondsnts.
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Hon'bl=z Mr, Gopal Frishns, Menbar (Judicial)
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Hon'hls Mr., O,P. Sharms,

PER HOUM'BLE Mit, SOPAL LRISHIIA, MEMBER (JUDICIAL) .

Applicant Prabhu Lal in this application u/s 192 of
the Addministrative Tritunals Act, 1925, has asesziled the
order dated 9,2,95 (Annzyure A-l) by which he waz transferred

from Sawaimadhopur to Agra.
{

2. We have hezrd the lzarned counsel f£or the applicant.
3. Th=z transfer ordsr was issuzil by respondent no. 5. It

iz alsc all=ged that it was iszusd at thz instance of raspon-
dent no. 3. Unguestionably thz respondant no., 8§ is & highsr
officer than the resporndent no. 3,and at thiz stage it is
difficnlt to bzalisve that the respondent no. 3 was in a
position to influence respond=nt no., 5 and-get the applicant
transfzrred, The learnzd counsel for the applicant instead of
pressing thiz applicsticn on merite states that he shall be

making represantation to the soncerned authority in regsri

Y

to his grievance,

4, In vizw what hae bzen stated by the learned counse
for the applicant, we disposzs of this application at the

stage of admissién with a dirzction to ths respondents to
decid= ths representation through a speakiny orxder, 1if ths

samz is made within a period of one wesk fron. today. The
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Tespondente are Jir
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th= Tepresentatin
within g period of one l'onth from the date of 2eeipte
thereof
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{ GUPLL FRISBHNA )
MEMBER (J)



